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Upon the matter being called, Learned Authorised
Representative submitted that the amount involved in the dispute is

below the threshold for litigation in instruction of Central Board of



E/89100/2013

Indirect Taxes and Customs in F.No. 390/Misc./116/2017-JC dated
22" August 2019, familiarly known as the ‘new litigation policy’ and

seeks withdrawal of appeal.

2. Accordingly, the appeal is dismissed as withdrawn.

(Dictated and pronounced in open Court)

(Ajay Sharma) (C J Mathew)
Member (Judicial) Member (Technical)

/ISR



